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COUNCIL OF STATE.
Thursday, 14th March, 1940.

‘ The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

‘CONDEMNATION OF THE OUTRAGE COMMITTED AT THE EAST
INDIA ASSOCIATION MEETING RESULTING IN THE DEATH
OF SIR MICHAEL ODWYER, AND THE WOUNDING OF
LORD ZETLAND, LLORD LAMINGTON AND SIR LOUIS DANE.

THE HoNOURABLE Ra1 BAHADUR Lara RAM SARAN DAS (Punjab Non-
Mahammadan) : Sir, before we begin the business today, I ask your permission
to give expression to our feelings of strong condemnation at the dastardly
outrage which was made upon the life of Lord Zetland, Lord Lamington, Sir
Louis Dane and Sir Michael O'Dwyer. Sir, it was a dastardly orime and I
wish that our congratulations be conveyed to the Secretary of State on his
g;ovidentia,l escape, and also that our expressions of sympathy and condolence

conveyed to Lady O’Dwyer and our feelings of sympathy to the other in-
jured dignatories.

Tee HoNourasrLe Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
‘madan) : Mr. President, it is no exaggeration to say that we were staggered
to see the news in today’s papers of the dastardly attack made on innocent
persons in a most cowardly manner. The whole of India will, no doubt, express
its profound sorrow and great regret on this action of the misguided man who
did it. It is most unfortunate, Sir, that at a time when important develop-
ments are taking place, and sympathy between the Britishers and Indians was
most required, an outrage of this nature should have happened. I associate
myself with the sentiments expressed by the Leader of the Opposition.

TaeE HoNoURABLE St DAVID DEVADOSS (Nominated Non-Official) :
8ir, we cannot too strongly condemn the insensate action of a misguided man in
committing this outrage. Sir, without any reason or any provocation he-mur-
dered an old man and injured three other persons. I do not want to say more
than this. I was reminded, when I saw the news this morning, of the dastard-
ly murder that was committed about the end of June, 1809, of Sir Curzon
Wylie. I am afraid that this act will put the hand of the clock back by 25

at least. I ask you, Sir, to convey our sympathies to the family of the

te Sir Michael O'Dwyer and our congratulations to Lord Lamington, Sir

Louis Dane and Lord Zetlgnd, our Secretary of State, for the providential es-
-cape they have had.

Trr HoNourABLE Lr.-CoL. Sz HISSAMUDDIN BAHADUR (Nomina-
mtelcli Non-Official) : I associate myself, Sir, with all that the previous speak-
ers have said. }

Tae HoNouraBLE Ma. R. H. PARKER (Bombay Chamber of Commerce) :
I would like to associate myself with everything that has been said excepd with
<one remark of §jr David Devadoss. I do not think that a single, misguided

. (249 ) ’
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act, wicked and cruel though it may be, should upset the political aspect of the-
nation’s position.

TEE HOoNOURABLE PanpiTr HIRDAY NATH KUNZRU (United Provin--
ces Northern: Non-Muhammadan) : Mr. President, I am sure there is no
one in India who will not view with detestation and abhorrence the outrage
that has taken us all by surprise. I can conceive of no circumstances in whick
so dastardly an outrage could be justified. I entirely agree with the previous-
speaker that this outrage can have no effect on the future political development
of this country. But I cannot help feeling that this senseless act will render the
position of the Indian students in England extremely difficult. I hope, how-
ever, that British public opinion will not visit the sins of one criminal on the
innocent members of our community in England who have associated themselves-
with Englishmen in offering their services for checking Nazi aggression.

THE HoNOURABLE MR. B. N. BIYANI (Berar : General) : Sir, I associate
myself and the Congress Party with the sentiments expressed in this House.’

TrE HoNoURABLE Kunwar S JAGDISH PRASAD (Leader of the
House) : Sir, it is only right that the Council of State should take the earliest
opportunity to show its abhorrence and indignation at the dastardly crime that
was committed last evening in London. I am certain, Sir, that the sentiments
which have been expressed by Honourable Members in this House this morning
reflect the true and sincere sentiments of the whole country. Crimes of this
nature blacken the fair name of the Indian people and do the most grievous
harm to the progress of our country. Sir, I would request you to communicate
to Lord Zetland our profound grief and indignation at the murder which was.
committed last evening and our sense of relief that he, Lord Lamington and
Sir Louis Dane escaped with their lives, though injured. We wish to convey
our deep sympathies to Lady O’Dwyer and her son in their bereavement and
we earnestly pray that those who have been injured may speedily recover. I
also earnestly hope that this insensate crime will not estrange the feelings of
English men and women from Indians living in England and elsewhere, and I
am sure that we have heard with profound relief and gratitude the senti-
ments which have been expressed by my Honourable friend Mr. Parker a few
moments ago.

Tee HoNouraBLE THE PRESIDENT : Honourable Members, I desire
with profound sorrow to associate myself wholeheartedly with the expression of
indignation and sympathy which has been expressed by the elder statesmen
of India in this Council. It is perfectly clear from what has been said this
morning, and I am ve.y glad to see a Congress representative has also joined:
in expressing his indignation and profound sorrow over this occurrence, I
am able to state that the whole country will view with deep sorrow and indigna-
tion this incident in England. As all the other Members have said, it is a das--
tardly crime and there are no extenuating circumgtances about it. Not only
was one ex-Governor killed but two other ex-Governors have been wounded.
One of them is Lord Lamington who has rendered valuable service to India
-and to the Bombay Presidency and who ever since his retirement has been

. ing for the cause of Indians in England. We are also profoundly grieved
that the Marquis of Zetland who was presiding on the occasion has also received
injuries. I am sure every Party in India, every sect and every community

“will condemn this dastardly crime. The Indian traditional discouragement of
violence will reassert iteelf in condemning the action of this misguided indivi-

-dual who has brought disgrace to this ancient and famous nountry. I shall}
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very gladly convey your profound sympathy to Lady O'Dwyer and her son in
their bereavement. I shall also convey our Council’s congratulations to the
Marquis of Zetland and the two other ex-Governors on their miraculous esca

from serious injury and I will assure them that the whole of India is profoundly

unhappy over this tragic event.

QUESTIONS AND ANSWERS.

TerMS OF OFFICE OF THE DIREOTOR GENERAL AND DEPUTY DIRECTOR GENERAL
OF ARCHAEOLOGY.

50. TaE HoNouraBLE Mgr. HOSSAIN IMAM: (a) Will Government
state when the tenure of the present holders of the posts of Director
General and Deputy Director General of Archaeology will expire ?

(b) Whom do they propose to appoint to these posts after the termination
of the present holders’ tenure. :

TeE HoNouraBLE Kunwar Stk JAGDISH PRASAD : (a) The post of
Director General is not a tenure appointment. The tenure of the present
Deputy Director General of Archaeology will expire on the 21st September,
1940.

(8) No final decision has been made regarding the appointment to the
vacancy in the post of Deputy Director General.

Tae HoNouraBLE MRr. HOSSAIN IMAM : May we know whether the
post of Deputy Director General is a tenure post and what is the duration of
the tenure ?

TreE HoNoURABLE KUNWAR Sir JAGDISH PRASAD : I am not sure, Sir,
1 would like to have notice of that question. As far as I know I do not think it
is a tenure post.

Tae HonoUraBLE MR. HOSSAIN IMAM : From this report I find he
was appointed on the 22nd March, 1937.

TEE HoNoURABLE KuNwar S JAGDISH PRASAD: Ifind I am
mistaken, Sir. It is a tenure post and the tenure is three years.

Tre HonourasLe Mr. HOSSAIN IMAM : He was appointed on the
22nd March, 1937 according to the Civil List. How is he carrying on till the
21st September, 1940 ?

Tee HoNourABLE Kuxwar Stk JAGDISH PRASAD: He was given
an extension. .
TrE HoNOoURABLE MR. HOSSAIN IMAM : When was it given ?

Tee HoNoURABLE KuNwAR Sir JAGDISH PRASAD : My Honourable
friend could have easily put down these details in the main question instead of
trying to cross-examine me on them. It was open to him to put all this down.

FILLING UP OF CRRTAIN APPOINTMENTS IN THE ARCHAEOLOGICAL DEPARTMENT
BY MusLIMS.

51. Tae HoNouraBLE Mgr. HOSSAIN IMAM: (a) Wil Government
state whether Dr. Sir Ziauddin Ahmad wrote them a letter in summer last
regarding cegtain appointments in the Archaeological Department ¢

* A2,
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{b) -If so, will they place on the table a copy of his letter and of Govern-
ment’s reply to it.

(¢) If no reply was sent, will they say what have they done in
regard to those appointments ? Have the posts been filled or are proposed
to be filled by the appointment of Muslims. If not, why %
(d) What is the criterion for filling these a Fpomtments; and in what
respect do Mushm servants in the Department fail to fulfil those tests ?

THE Horovmm Kunwar Sie JAGDISH PRASAD : (a) Yes.

(8) Government regret that they are unable to lay semi-official corres-
pondence on the table.

(¢) The first part of the question does not arise ; in regard to the second
part, no decision regarding the selection of a successor to the present Deputy
Director General has been arrived at. The vacant post of Assistant Superin-
tendent will shortly be filled by the appointment of a Muslim and Mr. G. C.
Majumdar has been confirmed in the post of Supenntendent of the Office df
the Director General of Archaeology.

(d) The posts of Deputy Director General and Office Supermtendent are
filled by selection of the most suitable person available.

Tue HonouraBLE Me. HOSSAIN IMAM: Regarding part (c) of the

question, if a reply was sent the question would not arise. Does it mean then
that a reply was sent ?

TeE HoNouraBLE KUNWAR SIR JAGDISH PRASAD : Oh yes, Sir, a
reply was sent.

Dlsonmmuxox AGAINST MusLiM EMPLOYEES IN THE EDUoATION, HEALTH
AND LANDS AND ARCHAROLOGICAL DEPARTMENT.

52. THE HonNouraBre Mg. HOSSAIN IMAM: (¢) Will Government
state whether they received a representation from the Muslim Rights Pro-
tection Board, Lahore, regarding discrimination against Muslim employees in
the Department of Education, Health and Lands and Archaeological Depart-
ment ? If so, will they place a copy of it on the table of the House.

(b) Will they state whether the allegations made in the representation are
correct ; if not, in what particular respect are these wrong ¢ Will Government
state which of the instances quoted therein are wrong?

Tae HoNouraBLE Kunwar Siz JAGDISH PRASAD : (@) and (b). 1
would refer the Honourable Member to the reply given by Sir Girja Shankar
Bajpai to Mr. Ghiasuddin’s starred question No. 968 in the Legislative Assembly
on the 10th March, 1939.

APPOINTMENT OF SIB LEONARD WOOLLEY TO INQUIRE INTO WORKING GF
ARCHAEOLOGICAL DEPARTMENT.

53. Tee HoNouraBLE M. HOSSAIN IMAM ;: Will Government state :—

{a) On whose advioce they appointed 8ir Leonard Woolley to investigate
into the Archaeological Department $

(b) What were his spedial qualifications for this work ¢

(c) What was the honorarium paid to him and the tohl oolt of tho
inquiry | -

e
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(d) Was he verbally assured that he could adjudicate on the capacity of
the staff of the Department ? If so, who gave this assurance ?

(¢) Have Government considered the report ? If so, what are their
oonclusions ?

(f) What are the names and qualifications of the persons appointed
and of those rejected whose cases are referred to in paragraph 36 of the Wool-
ley Report ¢

TrE HOoNOURABLE KUXWAR SIR JAGDISH PRASAD : (a) It is not the
practice of Government to disclose the nature or source of confidential advice
they may receive in matters of this nature.,

(b) I would invite the Honourable Member’s attention to the Press Com-
munique, dated the 16th June, 1938, a copy of which was laid on the table of
the Legislative Assembly on the 7th March, 1939 in reply to Mr. K. S. Gupta’s
starred question No. 815.

(c) As regards the honorarium paid to Sir Leonard Woolley, I would refer
the Honourable Member to the statement laid on the table of this House on the
20th September, 1938, in reply to the Honourable Raja Yuveraj Datta Singh’s
question No. 146. The cost of inquiry was indicated in part (d) of the reply
to Mr. K. Santhanam’s starred question No. 63 in the Legislative Assembly on
the 9th August, 1938 to which the Honourable Member’s attention is invited.

(d) Sir Leonard Woolley was asked by Government to make such investi-
gations as he considered necessary for the purpose of making a complete report.

(¢) The report is under consideration.

(f) A statement showing the names and qualifications of persons appointed
during the past five years is laid on the table. In regard to the second part of
the question Government do not receive the details of candidates not recom-
mended by the Federal Public Service Commission and are not therefore in a
position to supply the information required.

THE HoNoURABLE MR. HOSSAIN IMAM : On page 1 of the Woolley
Report it is stated that he was verbally assured that the more complete the re-
port the more it would be welcomed. Who gave this assurance ?

THE HoNOURABLE KUNWAR Smr JAGDISH PRASAD : I think my
Honourable friend has got a Resolution today on this subject and if he raises
that point then I shall probably by that time be able to secure the information
he requires.

Tae HoNouraBLE Mr. HOSSAIN IMAM: And regarding part (f),
there is also in the report a great condemnation for rejeotion of some particular

person.

Tae HoNoURABLE KuNwaR Sk JAGDISH PRASAD : As my Honour-
able friend is discussing the report I think he might postpone these points
till then.

Statement laid on the table in reply to part (f) of question No. 53 by the Honourable Mr.
Hossain Imam.
Persons appointed to the Archaeological Department after consultation with the
Public Service Commission during the past five years.
1. Dr. B. C. Chhabre, M. A. First class of the Punjab University ; M. O. L. Studied
Indian and Indo-Japanese Archaenlogy, Pali and old Javanese and Epigraplly at the

University of Igiden and awarded Ph. D. .
. ']
[ ]
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2. Mr, T. N. Ramachandran, M.A. Second class of Madras Univeraity. University
Gold Medallist for proficiency in Sanskrit language and literature. Worked for ten years
a8 Archaeologioal Assistant in the Government Museum, Madras.

3. Mr. A. Ghosh, B.A. 1st class, M.A. 2nd class of Allahabad University. Univer-
sity Ressarch Scholar and United Provinces Government Research Scholar. Training in
archaeological excavation under Mr. N. G. Mazumdar, Superintendent, Archaeological
Survey, and in Indian Museum, Caloutts.

4. Mr.C. C. Das Gupta, M.A. of Caloutta University. Held Khaira Research
Soholarship and Premchand Roychand Scholarship. University Gold Medal and Prize
for M. A. examination in Ancient Indian History and Culture.

VALUE oF ORDERS RECEIVED BY THE SUPPLY DEPARTMENT FROM VARIOUS
GOVERNMENTS.

54. Tee HoxouraBLe Paxprr HIRDAY NATH KUNZRU: (a) Has
the Supply Department received orders from various governments amounting
in value to over Rs. 14 crores %

() What is the value of orders plaoced for each of the following artioles :—

(3) Sandbags and hessian,
(18) Tea,
(¢%¢) Munitions, and

(iv) Steel ?

TaE HoNoURABLE MR, H. DOW : (a) Yes. This figure excludes muni-
tions and military ejuipment supplied by the Master General of Ordnance.
(b) (s) About Rs. 10 crores 11 lakhs.
(ss) About Rs. 2 lakhs 35 thousand.
(#4¢) It is not in the public interest to reply to this part of the question.
(sv) About Rs. 48 lakhs and 57 thousand.

Tae HoNouraBLE Paxpir HIRDAY NATH KUNZRU: With regard
to the answer given by the Honourable Member to item No. (i1s) o:'dpa.rt )
of the question, am I to understand that munitions are not included in the
total of Rs. 14 crores referred to in part (a) of the question ?

TreE HoNouraBLe M. H. DOW: Yes, Sir.

FuNcTiONS OF THE DEFENCE SupPLY COUNOIL.

55. Tee HoNouraBLE Paxpir HIRDAY NATH KUNZRU : (az) What
are the functions of the Defence Supply Council and who are its members ?

(6) How often has it met since its constitution %

TrE HoNoURABLE Me. H. DOW : (a) The Defence Council of Supply
consists of His Excellency the Commander-in-Chief and Defence Member
as Chairman and the Honourable Supply, Commerce and Finance Members
as members. Its functions are to deal with matters of war supplies, either
of its own initiative or on reference from the War Supply Board.

(b) Twice.

THE HoNoURaBLE Pandir HIRDAY NATH KUNZRU: Can the
Honourabfe Member mention the dates when this Council met ¢ .

] ) ‘
.



FOOD CONTRACTS ON RAILWAYS 256
THE HoNoURABLE MB. H. DOW : I am afraid I should require notice of
that. I have not got the dates ready.

Tae HonourRaBLE Panpir HIRDAY NATH KUNZRU: Could the
Honourable Member tell me whether the Council was consulted with regard
to the appointment of the gazetted staff or the Liaison Officers and Controllers?

Tre HoNoUuRABLE MR. H. DOW : Sir, the War Supply Board is vested
with the powers of Government. The War Supply Council is kept informed
by a daily statement of everything of importance which is done in the Depart-
ment of Supply, and of every important reference that is either received or
gooes out. At the end of every week a weekly statement of the more important
action is given to all the members. It is open to any member of the War
‘Supply Board who finds himself unable to accept a decision to refer the deci-
sion to the Defence Council, and the Defence Council can itself take up any
matter of its own initiative.

THE HoNoURABLE PanpiT HIRDAY NATH KUNZRU: May I take it
that the Defence SBupply Council has the power to alter a decision already
arrived at by the War Supply Board Department ?

THE HoNoURABLE MR. H. DOW : Yes, Sir, certainly.

INTRODUCTION OF LEGISLATION TO PROVIDE FOR APPEALS IN CIviL CASES
FroM HigH CoURTS To THE FEDERAL COURT.

56. THe HoNoUuraBLE Hasy1 Syep MUHAMMAD HUSAIN: (a) Are
‘Government taking any steps to introduoe legislation for the appeal to the
Federal Court of India from the High Courts in civil cases ?

(b) If the answer to the above question is in the affirmative, what
are the ;ateps taken and whether it is likely to introduce legislation in the next
sessgion ?

Tae HoNourRaBLE Mr. E. CONRAN-SMITH: (a) The Government
of India have the matter under consideration.

() The Government of India addressed Provincial Governments on the
‘8th February, 1940, asking for their views on the question of enlarging the .
appellate jurisdiction of the Federal Court in the manner provided by section
‘208 of the Government of India Act. The question of legislation cannot be
considered until the replies are received.

‘RESOLUTION RE CONTRACTS FOR SUPPLIES OF FOOD, ETC., ON
RAILWAYS.

Tae HonourasLe Mr. P, N. SAPRU (United Provinces Southern
Non-Muhammadan) : Mr. President, I beg to move the following Resolution:—

* That this Council recommends to the Governor General in Council to instruct the

:authorities of all the railways to adhere to the following principles in giving contracts of
foods, eatables and drinks :—

(a) the contract should be given, where possible, preferably to local contractors and
in no case should any monopoly of contract be permitted ;

(b) the railway administration should not attempt to derive monetary profit from
contractors ;

(c) the articles should be sold at market rates ; and.
(d) no contgactor should be allowed to sublet in any case.’
L[]
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[Ml'. P- N S&pﬂl] .

Sir, the question of food supplies on railways is an important one.
Healthy food cleanly served at moderate rates is something which passengers.
value, is something which passengers travelling on railways have a right to
expect. Further, Sir, we have today rail-road competition and if the food
supplied is not satisfactory, traffic may be diverted from the railways to the-
lorries and buses. Good food, Sir, is something which we all value—even
Members of this House value it. Sir, I have in my Resolution enunciated
certain principles and I am not interested in any contractor or in attacking
any partioular contractor. I am not here to plead the cause of one contractor
or the other or to condemn any contractor. Further, Sir, in order to avoid
any misunderstanding, I should like to say that personally I have no grievance
against the refreshment rooms. I have some experience of the Delhi refresh-
ment room and I am free to confess that I have personally found thefood at
the Delhi Hindu refreshment room and the Muslim refreshment room fairly
satisfactory. I want to make it clear that I am not attacking any individual
or any individual firm in this Resolution. I am raising a question of principle.
8ir, I am suggesting that the contract should be given according to certain
principles because I think that in the public interest it is desirable that the
various Railway Administrations should follow a uniform policy in regard to
the matter of food supply, that the principles to be observed by the Railway
Administrations should be as far as possible uniform in regard to this matter.
Today one Agent has one policy, one General Manager has one policy and
another Agent has another. ‘Thisis what I wish to avoid and this can bedone:
by co-ordinated effort and direction from the Central Railway Authority,
namely, the Railway Board. Now, Sir, I will invite, with these preliminary
remarks, attention to the principles which are found embodied in the Resolu-
tion and I would say that on a close examination it will be found that these
principles are sound. The first principle I enunciate is that the contract
should be given—I have qualified this by the words °* where possible ”’—
¢“.preferably ”—that again is a qualifying word—to local contractors and in
no case should any monopoly of contract be permitted. Now, Sir, I say
local contractors preferably, because as we know tastes in different parts of
the country differ. The food which is to the taste of the Bengali in Calcutta
is not the same which is to the taste of the Punjabi in Delhi. There is no-
standardised food in India. English food is much the same all over, but there
are local variations so far as Indian food is concerned. The type of food which
people in Calcutta like is not the type of food which exactly the people in
Delhi like. Therefore local contractors are in a better position to deal with
the requirements of their particular railway stations.

TEE HoNOURABLE Lrt.-CoL. Sir HISSAMUDDIN BAHADUR: The:
contractor can keep a.cook, Sir, a Punjabi cook, easily.

THE HoNoURABLE MR. P. N. SAPRU : Yes, it is quite true that he can
keep a cook but the supervision is his, the direction is his, the brain is his..
The cook will cook according to the directions given by the contractor. Also,
I think, Sir, local talent should have some patronage from the Government..
In my own town of Allahabad I find that a large number of sweetmeat vendors
and betel sellers have been given notices. They are not going to be allowed
to supply any food at Allahabad railway station. So far as Indian food is
concerned, Sir, we know there is a distinction between kutcha food and pukka-
food. That is to say the pukka food is puris, kutchauris and metais. All
that is classed as pukka foad. These used to be supplied at railway stations
by local vendors. 8o far as kutcha food is concerned,that includes meat,

[
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rice and vegetables and chappattis ; all that is classed as kutcha food. Now
the contractor for the kutcha food, for refreshments proper, has also been given
the contract for the pukka food, with the result that a large number of
people who were dependent for their living upon supplying food to passengers
at railway stations have been thrown out of work. Now, it cannot be said
that, as a result of this arrangement, efficiency has increased. I do not think
that the quality of the food has gone up. I do not say necessarily that the
quality of the food has gone down. I bave no experience so far as this is con-
cerned. But if a man gets a monopoly, then the incentive to effort is lost.
He knows he can charge what prices he likes. He knows he has no other com-
petitar in the field. He becomes careless. Only competition we find, if we
are working a system of individual economy, is essential for efficiency. There- -
fore, Sir, I say that this system of giving a contract to one contractor on a
whole line is wrong and it should be reconsidered. That is the first point that
I raise in my Resolution. '

Then, Sir, the second point which I raise in my Resolution is that the
Railway Administration should not attempt to derive monetary profit from
contractors. I understand that a licence fee is charged from contractors,
from those who are allowed to sell things at railway stations. Now, Sir,
railways are a public utility concern and for the convenience of the passengers
it is necessary that there should be proper food supplies and it is not desirable
that you should use this necessity to make a progt out of those who cater
on railways.®

THE HoNoURABLE Sik DAVID DEVADOSS (Nominated Non-Official) :
Then how would you propose to limit the number of caterers ?

TuE HoNoURABLE MR. P. N. SAPRU: Well, Sir, you must devise other
methods for limiting the number of caterers. Select the man who you think
will cater properly. Because a man is prepared to pay a good licence fee,
it does not follow that he is necessarily a good caterer, and the criterion you
must have is the fitness of the man for catering, not the fitness of the man for
paying a particular licence fee. If a man has got to pay a licence fee, neces-
sarily he must pass it on to others and charges at railway stations have neces-
sarily to be higher. If I have got to pay say a heavy sum to the railways, I
would like that sum to be passed on to the consumer. Anditis not, therefore,.
in the interest of the travelling public that the railways should make any
substantial profit out of these contractors. It may be necessary for you to
have asmalllicence fee. ThewordsthatI haveused are ““ derive any monetary
profit ” and therefore Sir David Devadoss’s objection has been anticipated
in the Resolution as I have framed it.

Then, Sir, the third point that I emphasise in the Resolution is that the
articles should be sold at market rates. Now, Bir, I may say frankly that I
am not myself quite satisfied with this clause. Its wording needs a little
revision. I should have said and I have failed to say that they should be
sold ““ as far as possible”’ at market rates.

TrE HoNouRABLE THE PRESIDENT: What do you mean by market.
rates *—the rates at which the articles are selling outside ? .

THE HoNouRABLE MR, P. N. SAPRU: In the bazaar.
TrrR Hoxoumapre MR. SHANTIDAS ASKURAN: Then what about

the fees they have to pay ?
i .
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Tae HoxouraBLE Me. P. N. SAPRU: That is exactly why I say I
am not quite satisfiel with my wording here. The articles should be sold as
far as possible at market rates.

Tae HoNoURABLE Rar BamapukR Lara RAM SARAN DAS: You
might say ‘“ at a reasonable price.”

Tae Hovourapre Me. P. N. SAPRU: Ye;, Sir. The point is that the
price m1st not ba exorbitant, must not bs excessive. Of course, if I am selling
my goo1s in the market, I have a larger public to cater for. But there are
timos3 whea I oannot sell anything on the platform, and then I have got to bring
my gools to the railway station. If nezeisary, I should be allowed for this
reason to oharge higher rates but the oharges should not be unreasonable,
should not be exorbitant, shoild not be much more than the charges in the
open market. That is really what the Resolution intends to convey though

Ibam fres to confess that the wording is not as happy as it might well have
een.

, 'lju;: HoNoURABLE THE PRESIDENT: Whois todeside what the market
ratoe1s

Tae HovxourasLe Me. P. N. SAPRU: Everybody knows what the
market prioce is.

THE HoNouraBLE M. HOSSAIN IMAM : Especially now that we have
market controllers,

TaE HoNoURABLE MR. P. N. SAPRU : Now, Sir, I am told that the prices
in Tundla are fairly high. Milk is sold at 3 to 4 annas a seer, sundaish at one
rupee a ses:, puris at 12 annas a sesr, andsoon. Therefore, the prices at which
these articles are sold at the railway stations should be looked into and we
should try, as far as poasible, to ses that the prices chargel are not exorbitant
having rezard to all the considerations involved. -

Then, Sir, the last point that I urgein this Resolution is that no contractor
should be allowe1 to sublet in any case. I certainly object to this subletting
business. This means the addition of other middlemen. If a contractor is
allowe1l to sublet, thea he bezins to share his profits with other middlemen.
This results in the lowering of the quality of the foodstuff and the raising of
the price of fool. If a contractor takes up a contract, then there should be
peraonal supervision on his part. We know as zemindars what the theka
system is. The thekadar tries to make as much profit out of the zemindari
which is leased to him as he can, and what is true of zemindars is also true of
the coatractor and the sub-contractor——

Tae HoNoURABLE SArRDAR BUTA SINGH (Punjab: Sikh): You are
talking of zemindars in the United Provinces ?

Taeg HovourasLe MR, P. N. SAPRU: We have got a different
zenindari system from that of the Punjab. Therefore, this principle is
a right principle. I know that this question has bean under the consi-
deration of the Ceatral Advisory Council on many occasions. There have
been discussion3in the local Advisory Councils also. I do not wish to go
into the history of this questiop. I have triel to put the case on general
and impersonal grounds, and I think I have made out a case for investigation,

. on the lines recommended in this Resolution, by the railway authorities.
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Sir, with these words, I commend my Resolution to the acceptance of
the House. ' .

TaE HONOURABLE Ral BAmADUR Lara RAM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, I rise to support the Resolution which has been
moved by my Honourable friend Mr. Sapru. I might explain ‘that by
monopoly, the intention of the Mover is that monopoly means exclusive right
of sale of foodstuffs at stations more than one. He has himself explained what
he means by bazaar rates. Asthe Honourable the President asked a question
how to adjudge the bazaar rates, I might inform the House as well as our
Honourable the President that in every tahsil, in every district, a rate list is kept
giving the rates of everything. However, Sir, to ask that the bazaar rate should
apply to the station vendors dealing with foodstuffs is not right. They have
to pay their ordinary dastur to the station staff, which of course will prevail
all through. As long as it is normal, it is what we call a dastur. But, over and
a.bov2e Otha,t, he has to pay a licence fee, and that licence fee sometimes is
Rs. 2,000.

Tae Honourasre Mr. SHANTIDAS ASKURAN: Sometimes more
At Ahmedabad station, he pays about Rs. 5,000, if I am not wrong.

THE HONOUBABLE RaAl BAHADUR Lara RAM SARAN DAS: My infor.
mation is, Sir,—I cannot say how far it is right or wrong,—that at certain
stations something like Rs. 7,000 and Rs. 10,000 are paid every year. I did
put a question to one of the contractors who came to see me—of course those
oontractors concerned, I may say, have been canvassing us—and I was told
that on the E. I. R. the total amount paid as licence fee and other fees was
over Rs. 50,000 a year by Vallabhdas Isherdas. When Government acoepts
half a lakh or more from one contractor, that money has to come out of the
pockets of the travelling public. When there is absence of competition, the
poor people suffer. I know, because I am one of those who prefer Indian food,
and I take Indian food while I am travelling. I can say with personal know-
ledge where the service and quality is the best. I must say, Sir, that giving the
monopoly to one firm is not in the interests of the travelling public. - The
Honourable the Communications Member observed in the other House while
speaking on a similar Resolution that the Central Advisory Council has been
asked to give fresh opinion on this subject. I have experience of the Central
as well as the local Advisory Committees and my impression is that sometimes
the authorities accept the recommendation and at other times they simply
throw it away. As illustration I will give one instance. When I was on the
N. W. R. Advisory Committee, and when the metal venetians were introduced,
the Committee strongly objected to them because in the summer the metal got
very hot and in the winter it got very cold, and the result was inconvenience to
the public. The then Agent of the Railway accepted that recommendation.
But what do we find in practice ? That recommendation should be somewhere,
but nobody cares for it, and the venetians are still going on in all the new
coaches that have been built. However, Sir, in this House there are persons
who travel a lot and who know where good and bad food is served, and I can say
with my personal experience that wherever you give a monopoly of a number
of stations to one man, the quality of the food deteriorates and it is not in the
interests of the travelling public that one firm should have a monopoly in
vending foodstuffs, replacing hundreds of poor but efficient vendors of old
standing. .

[ ]
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[Rai Bahadur Lala Ram Saran Das.]

Sir, reference was made regarding the catering of European food. My
Honourable friend the Mover has already observed that as far as European food
_is conocerned, it is of one type throughout India and therefore the necessity of
dividing it does not arise. My own information, while I was on these Advisory
Committees, was that some of the restaurant cars did not pay and the result
was that the Railway was inclined to give them refreshment rooms at the
various places to enable them to make their way. If I am wrong, the Honour-
able the Chief Commissioner will put me right. But what do we find here ¢
As far as the Delhi station is concerned, my information is that the contractor
pays about Rs. 7,000 a year as licence fee, and if I mistake not, tenders of over
Ra. 12,000 a year were received, though not accepted. Still, Sir, to charge
heavy licensing fees from these refreshment rooms and other vendors of food-
stuffs is putting the public to inconvenience and loss. They are instrumental in
raising the prices and for the deterioration of food. I can say from my personal
experience that generally speaking such contractors and food vendors do not
use pure ghee. Instead they use vegetable product which produces a suffo-
cating sensation in your throat. (Laughter.) It is a fact, as those who have
experienced it know. It produces sore throat and so on, and the food is not
tasty at all. I must say that the supervision of the railways as far as this
matter is concerned is most inefficient. But these poor fellows have to do so in
order to meet their heavy overhead and miscellaneous expenses in meeting the
demands of the staff in the shape of dastur in addition to licensing fees. They
have to raise the prices and the travelling public suffers. Therefore I strongly
support what the Honourable Mr. Sapru has said.

TrE HoNoUrRABLE MR. SHANTIDAS ASKURAN (Bombay : Non-Muham-
madan) : Sir, I have no doubt my Honourable Friend Mr. Sapru, the Mover of
the Resolution, will be very much liked by the public for taking an interest in
travellers in the country. Sir, he wants to give good food at cheap competitive
rates. Cheap competitive rates mean the rates obtaining in hotels and food
vendors in the market. And he wants the best quality. _That is very easy to
expect but how can these people afford to do it ? They buy these licences at
the highest price. It is an open auction and generally the highest bidder
secures the contract. It is for this reason that they have to charge high rates
and also supply in return the poorest quality of food. Therefore, if the public
expects, and rightly, to get better food, this system must be abolished. And
the question of the continuance of this system should be considered, not neces-
sarily by a committee, but by the authorities concerned.

As regards subletting of parts of these contracts, I agree with my Honour-
able friend Mr. Sapru that it should not be allowed.

Thirdly, I think that although we the Members of this House understand
this question well, the Passengers and Traffic Relief Association which also
takes a great interest in the matter is more qualified to express an opinion on
this question. Yesterday I received some information from the Chairman of
that Association about this question. The Passengers and Traffic Relief
Association has given a good deal of consideration to this question and they
believe that the giving of contracts for tea and food stalls on different railway
stations to small local men often leads to deficiency in service, as the man has
to depend solely upon the earnings of that particular station ; whilst if the
contracts were given to a big contractor he can invest sufficient to ensure good
and efficient service and also satisfy the travelling public, because even if he
loses on certain stations he caen make up his loss on others. This is the infor-
mation supplied to me by the Chairman of that Association, and I would rather
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rely on that than on my own superficial knowledge. At the same time about
the other two points, the abolition of the high licence fees and subletting, I
entirely agree with the Honourable Mr. Sapru.

Tee HoNoURABLE Lir.-CoL. S12 HISSAMUDDIN BAHADUR (Nominated
Non-Official) : Sir, just a few words for the information of the House. I am
on the Central Advisory Council, and this matter was settled last year, and
I think the question should not be reopened from time to time. Let an oppor-
tunity be given to the working of the settlement arrived at by the Council,
which we will discuss, the question of monopoly, etc., again tomorrow.

TeE HoNoURABLE MR. V. V. KALIKAR (Central Provinces : General) :
Sir, as a member of the Central Advisory Council, for Railways I was rather
surprised to find this question raised again in the other House as well as in this
House. I do not challenge the right of this House to give us directions in this
matter and I am bound to follow such directions if given by this House, espec-
ially in this matter. If the House desires to lay down certain principles we
shall abide by them and we shall bring influence to bear on the railway autho-
rities in the Central Advisory Council to act up to them. Well, Sir, in the
last meeting at Simla this question was discussed by the Council and the report
of the Council says :—

‘ Should the contract be given to local professional men or would more satisfactory
results be obtained by giving contracts by areas or sections. The Council unanimously
agrees that this thing could best be left to the various railway administrations to decide
subject to their consulting the local Advisory Committees .

Sir, it is rather surprising to me in view of the discussion of this question at
Simla in the Central Advisory Council what reasons led those Members who
actually took part in the deliberations and who came to a decisive conclusion on
this matter to raise it again. I cannot understand myself.

TeHE HONOURABLE THE PRESIDENT : Was Mr. Sapru there ! If not,
why should he not move ?

TeE HoNouraBLE MR. V. V. KALIKAR : No, he was not there. I said
at the beginning that if he thinks there are causes for complaint the House
has a right to voice them, and we shall abjde by its decision.

Sir, I find that in the other House the Members who unanimously agreed
12 Noow made again complaints about this matter. Now, let us
0O%. take the question one by one. The first point raised by
my Honourable friend Mr. Sapru is about monopoly. 8ir, I also do not like
monopoly, but there are merits as-well as demerits of monopoly. If by mono-
poly my friend means that a station platform should be turned into a bazaar
and that for a certain article there ought to be a large number of contractors,
then certainly there would not be any monopoly. If you give a contract for
a oertain article on a oertain station to one man or even to two men, then, Sir,
monoply arises there. I do mnot think that my Honourable friend Mr. Sapru
has in view this sort of situation. I do not think he agrees——

Tae HovouraBrLe Mam. P. N. SAPRU: Competition should not be
eliminated. .

Tas HoNOURABLE ME. V. V. KALIKAR : Does my friend mfsan to say
that on thesstation platform there ought to be so many oqutraetors, that:for
]
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[Mr. V. V. Kalikar.)

one or two articles there ought to be 10 ar 16 contractors and that the platform
should be turned into a bazaar ? Sir, the only principle according to me that
ought to be followed in giving these contracts is that the travelling public
must get good and wholesome food at a reasonable ocost. ’

THE HONOURABLE Ra1 BAHADUR Lara RAM SARAN DAS: Pure.

THE HoNouraBLE MR. V. V. KALIKAR : I have said good and whole-
some food at a reasonable cost. If a petty contractor can afford to give the
travelling public good and wholesome food at a reasonable cost, I do not like
a big contractor to come in, but if the petty contractor is not in a position to
give good and wholesome food at a reasonable cost to the travelling public,
certainly the Railway Administration must look into the matter and if they
find a big contractor who can finance this properly, who can give good service to
the travelling public and who can sell his articles at a reasonable cost, I think
the Railway Administration should not in any way shut out those big contrac-
tors. It is after all a question in the interest of the travelling public and not in
the interest of a particular contractor—a big or a small contractor. I am not
interested in any one contractor, a big contractor or a small contractor. I look
to the interest of the travelling public and if the travelling public is satisfied
with a petty contractor or if the travelling public is not satisfied with a big
contractor, it is the duty of the Railway Administration to look to the interest
of the travelling public and see that catering is managed efficiently and at a
reasonable cost. There are various difficulties in the way and therefore, Sir,
at the last meeting of the Advisory Council we decided that this matter should
be left to the discretion of the Railway Administration. Then, about the rates,
my friend has changed his position. I am very glad to find that my Honour-
able friend himself admits that this clause is not properly worded. That is
my experience of purchasing food at the railway station, that you cannot afford
to get good food at the railway station at the same cost as in the bazaar.
There the contractor has to incur certain additional expenditure ; there the
contractor, whether he is a big contractor or a small contractor, has to pay
reasonable fees as licence or rent fees to the Railway Administration ; he has
to engage certain servants and his catering is limited to a very limited number
of customers and therefore he hag to charge something more. I am glad that
my Honourable friend appreciates the position and has admitted that the rail-
way contractor has to charge more for the articles he has to sell to the travelling
public on the station. Then, the last question is about subletting of contracts.
If my information is correct—1I do not know whether it is correct or not—but if
my information is correct, I think the Railway Administration do not allow the
contractor to sublet the contract. If I am wrong my Honourable friend the
Chief Commissioner for Railways will correct me. This question does not arise
at all. As regards clause (b), that the Railway Administration should not
attempt to derive monetary profit from contractors, we decided that the rail-
ways should not make a profit out of catering business and this decision was
accepted by the Railway Administration and it was decided, I believe, that
they would charge only reasonable license fees or rents for the rooms occupied
by contractors. For instance, they charge certain fee for electricity ; they
charge certain fee for occupying the rooms on the station ; and it is also my
view that it ought not to be made a profiteering concern by the railway, so
that the contractors, whethef big or small, should not ultimately be required to

y more, and therefore charge the travelling public more for that purpose.
tly, 8ir, T havo to state one thing and that is the point refarred 'to by Sir

v



FOOD CONTRACTS ON RAILWAYS 263

Hissamuddin Bahadur. This matter is again going to be considered tcmorrow.
Therefore, I would request my Honcurable frierd not to press tke Resoluticn
now, but to wait till the decision of the Central Advisory Council for
Railways.

Tre HoNoumaBLE SiR GUTHRIE RUSSELL (Chief Ccmmissioner for
Railways) : Sir, I can think of no question which has received more consi-
deration than that of catering on railways, in this House, in the Legislative
Assembly and in the Central Advisory Council for railways. Speaking frem
memory during my 10 years’- experience of attending the Central Advisory
Council meetings 1 think this subject has occupied the full time at about six
meetings. During the past few days I have been inundated with literature on
the subject——

Tae HoNouBaBLE Sik DAVID DEVALOSS: Not only you, but others
as well.

Tae HoNoUrABLE Sik GUTHRIE RUSSELL——including a letter frcm
our old friend ““ A public servant ’, one of those gentlemen who prefers not to
disclose his identity. I may say that this morning at 7-30 a letter was brought
into my bedroom with a red label marked ‘‘ Express delivery ’. I do not
know if other Members of the House had the same privilege. Last year on the
16th September at the last meeting this question was discussed by the Central
Advisory Council. We came to decisions—at least we thought we had come
to decisions—on all the main points, all the main points of Mr. Sapru’s
Resolution. But apparently my Honourable friend wishes to reopen the
whole question. To those Members of the House who are not aware of the
decisions which were arrived at by the Central Advisory Council, I shall detail
these very shortly. Now, with regard to part (a) of the Resolution, the Central
Advisory Council unanimously agreed that the question whether the contract
should be given to local professional men or whether more satisfactory service
could be obtained by giving contracts by areas or sections should be left to the
various Railway Administrations to decide subject to their consulting their
local Advisory Committees. Now, Sir, this question was also raised in the
debate on the Railway Budget in the other House and the Honourable the
Member for Communications promised that this question of monopolies should
be once again discussed by the Central Advisory Council. There was a meeting
yesterday but unfortunately we did not manage to reach that item in the-
agenda, but the question is going to be discussed tomorrow and that being the
position I do not think Members of this House can expect me to say anything
more about it.

Tae HoNouraBLE MR. HOSSAIN IMAM: On a point of explanation,
Sir, was that promise honoured by the E. I. R. ?

Tae HoNoURABLE S12 GUTHRIE RUSSELL : Any orders issued by the
Railway Board have, so far as I am aware, been honoured by the E. I. R,

-Now, we come to item (b) of Mr. Sapru’s Resolution. The proposition
which was accepted by the Central Advisory Council was as follows :—

‘* Charges should be levied by railweys at refreshment rooms and a licence fee should
be recovered from vendors. The amount of such charges and the methods by which they
should be levied should be left to the Railway Adntinistrations acting in consultation with
their local Adv Committees, ing in mind the paramount importance of adequate

-supplies gt reasonable rates to the trav. public . ' ,
» L)
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Now part (c) then follows directly on part (). ‘‘The artioles should be
sold at market rates ”’. I was very glad to hear that the Honourable the Mover
admitted that he was not quite sure about the wording of his own Resolution.
What was agreed were that the conditions under which articles were sold in rail-
way premises precluded any regulations which would strictly limit the prices
charged to those prevailing in the locality and it was agreed that in the fixing
of prices the nearest local authorities should be consulted and that a revision
should be made whenever there was substantial variation in the prices of the
commodities mainly used.

I think it was my Honourable friend Mr. Kalikar who said it was quite
impossible to ensure that the prices charged to the travelling public on station
platforms should be exactly the same as outside rates and that, I think, is
correct. The station refreshment room caterer does not know how many
people are coming each day. He has got to keep supplies. One day 50 people
may come along, another day 10. He has got to safeguard himself. Further,
station refreshment rooms are subjected to very much more vigorous supervi-
gion than the village shops. That also leads to an increase in prices. So I do
not think it can be justifiably argued that the prices charged must be exactly
the same as in a neighbouring village. But with the machinery we have in
operation, we do our best to limit these prices to what we consider reasonable.

Now, I think it was my Honourable friend Lala Ram Saran Das who com-
plained that the Railway Board and the railways did not do what the Advisory
Committee told them to do.

TaE HONOURABLE RAT BAHADUR Lara RAM SARAN DAS: Sir, what
I said was that, even when the Agent of the general line now accepts the recom-
mendation, even then that is not followed.

Tae HonouraBLE Stk GUTHRIE RUSSELL: Well, I misunderstood
my Honourable friend. I thought his complaint was that we did not always
accept their advice. But this is a case in which we have accepted their advice
and issued orders to railways on that advice.

Finally, we come to (d). ‘ No contractor should be allowed to sublet in
any case . Well, subletting is forbidden. There is a clause in the contracts
forbidding subletting. On certain railways the clause reads ‘* No contract shall
be sublet without the permission of the administration >’ so even in this respect
we do our best to safeguard everybody.

Tre HoNoURABLE Ral BAHADUR Lara RAM SARAN DAS: But they
are sublet.

Tee HonourasrE Sie GUTHRIE RUSSELL: Well, my Honourable
friend says they are. Can he produoce any proof that they are ?

TaE HONOURABLE RAI BAHADUR Lara RAM SARAN DAS: I can.

Tee HonNouraBrLE S8 GUTHRIE RUSSELL: S8ir, I would ask my
Honourable friend Mr. Sapru to reconsider his Resolution. The ink is hardly
dry in the orders we have issued to railways, and there is already a demand for
further consideration. Surely if shows scant respeét for the Members of this
House who have been elected as Members of the Central Advisory Counail.
1 think if my Honourable friend considers what I have said, he will seo that what
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the Central Advisory Council have advised goes a very long way to meet his

groints and I would suggest for his consideration that the Resolution be with-
awn. .

THE HONOURABLE RAI BAHADUR Lara RAM SARAN DAS: Sir, may I
ask the Honourable Member one question, on a point of information ? VV}i,th
regard to monetary profit made by the railways out of these contracts, did
the Central Advisory Council resolve that tho railway authorities could charge
a8 large a sum as they liked ?

TrE HoXouraBLE St GUTHRIE RUSSELL : They said that we could
levy fees but that they should be reasonable.

Tur HoNoURaBLE Me. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan): Mr. President, ordinarily I would not have intervened in this
debate, had it not been for the fact that certain essentials have been left out
and the matter has been restricted too far. The Honourable the Mover,
Mr. P. N. Sapru, was dealing with catering and an essential part of it consist-
ing of drinks like soda, etc., was not touched upon by any person. I am glad,
Sir, that he in the very beginning made it clear that he had nelt.h?r a grouse
against any particular person, nor any axe to grind for any individual. We
are discussing this matter from a broad outlook of principles and we have to
see whether the principles enunciated in his Resolution are sound or not.
The word * monopoly ** has been twisted somewhat by the people who are
against this Resolution into meaning that if you do not have a monopoly it
would mean having a crowd of vendors at the stations. But there can be
competition without a crowd too, if you have different persons sugplym.g
goods at different stations. Then a passenger has the chmqe of buying his
goods at one station or at another, say, 40 miles further up theline, where there
is another vendor. Now, if you give the contract to one person througHout
the length of the line, yvou not only eliminate competition at one station but
throughout the line. You make it impossible for a passenger t.;o have goods
supplied by alternative vendors. I think something of this kind was work-
ing in the mind of the Honourable the Railway Member when he discussed
this question in the other House—I am very glad, Sir, to find him present
here today. In his speech there, he referred, Sir, with some app}'ova,l to ?ho
suggestion of Mr. Nauman that 200 miles would be the right limit for which
to give a catering contract to a person. Further, Sir, the Honourable the
Chief Commissioner for Railways stated that after a settlement had been
finally made by the Railway Central Advisory Council, it was not quite
all right for us to reopen the question. But perhaps he forgot that a provoca-
tion was given by the Howrah people and that has been fully dealt with in
the Assembly debate which I am not going to recite. I w11! only cite the
speech of Sir Abdul Ghuznavi which dealt with the manner in vghlch the General
Manager flouted the decision of the Central Advisory Council. The Honour-
able the Railway Member was a little bit apologetic and said in the other
place that the action of the General Manager was due to the fact that the
Railway Board had not up till then intimated the decision of the QMtrd
Advisory Council. The decision of the Central Advisory Council was
taken as far back as September and the matter came up in January. For
four months the Railway Board sat upon the decision, and ¥et they accuse
that we reopen questions after they have beerr finally settled. Politically
T am rather against all big business. I cannot endorse any effort whﬁcme
business might, make to eliminate the small fries and to accumulate wealth

B
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in the hands of a few. Democracy, Sir, is supposed to be an institution for
the greatest good of the greatest number as opposed to autocracy which tries
to enrich a few at the cost of the rest. But we must also remember that
this big business is a bye-product of the present day civilisation. ¥You cannot

ot out of it. It is too big. It can control governments; it can control the
g‘ress; it can control even politicians. It can buy up the things which it
would not be possible for others to do.

T'ue HoNouRABLE Kunwar Sik JAGDISH PRASAD (Leader of the
House) : Not Bihar !

THE HoNoURABLE Mr. HOSSAIN IMAM: Sir, wd haven't got big
business except the Tatas who are out in Bombay. 8o, it would be idle for
me to try and lay down that big business should not come in. It would be
a8 futile as trying to stop flood waters with cardboard. So, I would suggest
to the Railway Administration to find a via media if they cannot stop this
monopoly in the hands of the big contractors for the refreshment rooms and
other eatables. They can at least make a sort of compromise by giving con-
tracts for certain articles like pan, cigarettes, fruits and tea to the local men.
By this means you can satisfy both the sides. The railway refreshment
rooms are only situated at big junction stations, and there is some sense and
& good deal of reason to support the view that it should be concentrated in
the hands of experts and people who have experience of big business, because,
thereby they can cheapen the cost. But these refreshment rooms do not
serve the majority of railway passengers who travel third class and who want
everything at the lowest possible cost. It serves the needs of the upper
middle class and the upper class. Therefore, it should be possible for Govern-
ment to do something on that line. Similarly, Sir, as far as the contract for
the supply of aerated waters is concerned, it is more scandalous than any-

thing else, because the aerated waters are sold at double the price that pre-
vails outside. '

Much has been made by some of my Honourable colleagues, and the
Chief Commissioner also has trotted out the argument, that the railway con-
tractor is at a disadvantage compared to the outsider, hecause he does not
know the number of passengers who will be coming. That is quite correct.
But, does the shopkeeper know exactly the number of people who are going
to buy his goods 1

Then the argument was advanced that the railway contractor is in diffi-
culties because he pays something to the Railway Administration and, there-
fore, it was said that he was justified in making a higher charge. But it is
forgotten that every shopkeeper has to pay a rent for his shop and in certain
places like Howrah and other big towns, the rent is not a small item and is
comparably much higher than what the railway charges. There is no reason

why there should not be a greater uniformity between the outside market
Tates and the rates inside the stations.

TaE HONOURABLE Rali BaHADUR Lara RAM SARAN DAS: What
"about the station staff ?

Tue HoxourasLE Me. HOSSATN IMAM : The station staff? I am
not able to follow the Honourable the Leader of the Opposition—w

her he
means that the station staff gets gratuities or whether he means ths,th:hey are

possible customers ? If they are possible customers, so much the better for

the contractor.
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Tae HoNouraBLe Mr. SHANTIDAS ASKURAN: I mentioned re-
garding the terms of contracts to Messrs. Brandon and Spencer.

Tue HoNourABLE Me. HOSSAIN IMAM : Mr. President, the Honour-
able Member has brought in the question of Spencer. That is exactly the
line of demarcation which should prevail. Just as these people are the con-
tractors for European catering, I have no objection that there should be.a
sopa.ra;;se contractor for Hindus and a contractor for Muhammadans on.the
same lines.

Tee HoNouRABLE Sik DAVID DEVADOSS: What about the Jains
and others ? .

Tae HoNouraBLE MR. HOSSAIN IMAM : If they are anxious and if
they can get any man to sell for them, so much the better. If they cannot,
I am sorry for them. T cannot helpit. 8ir, as the Honourable Mr. Shantidas
Askuran has just said, the example of Brandon is a very good example and
that should be the guiding principle of the railways. But, in view of the
fact that the matter was discussed very thoroughly on the 8th February and
the reply of the Honourable the Railway Member was very conciliatory,
I had suggested that it was not quite necessary for the Honourable Mr. Sapru
to move this Resolution, and now that he has ventilated the question, I t.
he would be well advised to withdraw it.

TeEe HoNoURABLE SiR ANDREW CLOW (Communications Member)
I have very little to add, Sir, to what the Chief Commissioner has said. But
I am afraid the last speaker attributed to me one or two dicta of which I
was not guilty. He suggested-—and apparently that was his own view too—
that I had indicated 200 miles as the proper range for a contract.

Tae HonouraBLE Mr. HOSSAIN IMAM: ‘I was rather impressed
were your words.

TaE HoNoUurABLE Si ANDREW CLOW: I am afraid it was not a
very lasting impression.

Tae HoNoUrABLE MR. HOSSAIN IMAM: I am sorry this impression
faded.

- Tae HoNoURABLE Sik ANDREW CLOW : What we were discussing
at that time were the variations in tastes in Indian food and the suggestion
had been made that every two or three hundred miles Hyou were apt to come
across a variation in taste. But I would remind my Honourable friend that
if he adopted that principle, he might find it rather difficult to pursue the
method he suggested of waiting until one came further on in the train to a
different contractor’s area. and getting more suitable food. Two hundred
miles might be quite a long wait, and in view of the stress which he laid om
drinks, he might find himself very thirsty before he reached the end of his
journey. o
But, as regards this difficult question of price, I agree entirely with the
Chief Commissioner. I think my Honourable friend Mr. Sapru did reeognise
that point. You cannot insist on identity of prices between the station. and
the markets outside. It is not merely a question of not knowing how many

ngers might come. It is a question of the custom offering at the station
being very intermittent. You may have to send a man to meet a tyain, and
then you wilb have no train for a long time afterwards and you may have‘td
' B 2"
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send him again to meet another train. The man with the shop outside knows
that he is going to have fairly regular custom throughout the day and can
provide accordingly. Then of course certain foods—this does not apply to
serated waters—are perishable and there is apt to be a greater loss in meet-

ing the requirements of railway passengers than there is in meeting the require-
ments of the bazaar.

As regards fees, the principle that we have acoepted is that we are not
going to be guided in this matter by the desire to make profits. We recognise
that if we were to throw our catering contracts open to tenders we should in
many cases get large sums. In fact from experiments made in the past we
are satisfied that we could get very substantial sums. But that is not the
principle we are working on now. The principle we have adopted is that we
charge amounts which shall be reasonable and will not involve any risk of
‘passengers having to ‘suffer in consequence. As Mr. Hossain Imam himself
recognised, the railway contractor is normally relieved from some charges
that he would have to meet outside. He is also provided with facilities which
he does not get outside, and I think it is not unreasonable that he should
be asked to pay a limited amount for them. I do not think myself of course
that even a contractor who had to pay a larger sum would necessarily inflict
injury on passengers. It has been suggested that the interest of the contrac-
tor lies in providing the poorest food he can. But a contractor inside a rail-
way is in much the same position as the person outside, he depends for his
custom on the quality of his service, and if a contractor provides insufficient
or unsuitable food he will soon find his receipts going down.

The only other thing I would say is that I think this debate has served
a useful purpose, if only because it has helped us and others who are on the
Central Advisory Council perhaps to clear our minds on certain points, and
will thus contribute to a more useful discussion when that matter comes before
the Council tomorrow morning. I would suggest that the Resolution might
be withdrawn.

TareE HoNOURABLE PanpiT HIRDAY NATH KUNZRU (United Pro-
vinces Northern: Non-Mubhammadan): Will the Honourable Member tell
us how it was that the E. I. R. arrived at a decision affecting the means of
livelihood of a large number of persons without consulting the local Advisory
Committee ? My Honourable friend the Chief Commissioner said that the
orders of the Railway Board were carried out. How was it that in this parti-
cular matter, if Sir Abdul Halim Ghaznavi’s statement in the Assembly is
correct, the Agent not merely ignored the Committee but almost treated
anybody who differed from his (;finion as an opponent and said he would
fight him with his back to the wall ?

THE HoNXOURABLE SIR ANDREW CLOW : I think that is not quite a
correct statement.

Tee HoxouraBLE PaxpiTr HIRDAY NATH KUNZRU: The Honour-
able Member did not dispute it in the other place.

Tes HoNouraBLE SiR ANDREW CLOW : Surely no such allegation
was made in the other place.

Tee HoNOURABLE Paxprr HIRDAY NATH KUNZRU : Thé Honour-
able Member has to read the speech of Sir Abdul Halim Ghaznavi to see whether
what T am saying is correct or not.
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Tae HoNoURABLE S;R ANDREW CLOW : I do not think he will find
the allegations that the General Manager made any such statements as the
Honourable Member is now attributing to him.

THE HoNOURABLE PanpiT HIRDAY NATH KUNZRU : I am debarred
from reading the proceedings but may I ask the Honourable Member to read
the paragraph at the top of page 181 of the proceedings of the Legislative
Assembly for the 8th February, 1940.

Tep HoNourABLE Sie ANDREW CLOW : I am sorry, Sir, I see that
statement was made, but the actual position is not as actually stated, that
the General Manager flouted the decision of the Central Advisory Council.
Owing to preoccupation with other matters the consideration of the discus-
sions in the Central Advisory Council by the Railway Board was, as the
Honourable Mr. Hossain Imam pointed out, somewhat delayed, and the General
Manager, as I explained in the Assembly and as the Honourable Member will
find if he reads also what I said, on this point reached his conclusions before
the orders of the Railway Board had been conveyed to him.

Tae HoNouraBLE PanpiT HIRDAY NATH KUNZRU: Will the
local Advisory Committee at Cawnpore be consulted along with the Advisory
Committee in Calcutta ? These orders affect the whole of the United
Provinces, but will the Advisory Committee for the United Provinces be
consulted ?

TeE HoNoURABLE SikR ANDREW CLOW : We shall have to reconsider
the matter in the light of any conclusions reached by the Central Advisory
Council at its meeting tomorrow ; but I am not at all sure that it is desirable
that the local Advisory Committee should be consulted on the matters of
individual contractors.

TaE HoNoUurALLE Paxpir HIRDAY NATH KUNZRU: I am speak-
ing about the question of principle. If that matter is going to be discussed
with the Advisory Committee in Calcutta, may I ask whether it will be dis-
cussed also with the local Advisory Committee at Cawnpore which represents
the United Provinces ¢

TeE HoNoUBABLE SR ANDREW CLOW : Quite clearly, Sir, that must
depend on the conclusions reached by the Central Advisory Council. If they
reach definite conclusions on the question of principle, then I should regard
it as undesirable for the local Advisory Committees to discuss those same
questions of principle and possibly reach different conclusions.

Ter HonourasrE Mr. P. N. SAPRU: S8ir, the first speaker on my
Resolution was the Honourable Lala Ram Saran Das. He gave his powerful
support to it and then he pointed out that the Railway Administration had
been attempting to derive monetary profit. There is just one question I
should like to ask as to this. In the other place I find that Mr. Lalochand
Navalrai said that the contract for the refreshment room at Delhi was given
to a contractor for the sum of Rs. 7,000. It is at page 192 of the proceed-

ings.
Tas HoNourapis 812 GUTHRIE RUSSELL: That is carrect, but I
understand .tha.t the contract has been cancelled ; so it is no longer so.

3
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Ter HovouraBLe Me. P. N. BAPRU: Well, I find that the Central
Advisory Council has come to the conclusion that the Railway Administra-
tion should not attempt to derive any substantial monetary profit from the
contractors. That is satisfactory so far as it, goes.

Ter HoxoUuraBLE THE PRESIDENT : The Honourable the Chief Com-
missioner, may I ask you what is the principle prevailing in England so far as
these railway contraocts are concerned ?

Tae HoxouraBLE 81k GUTHRIE RUSSELL: I am speaking without
the book, but I believe it differs on the different railways. Some railways
charge a certain amount and others don’t.

Tee HoNoURABLE THE PRESIDENT : And the contractors are allowed
to make a certain amount of profit %

Tese HowouraBLe Sie GUTHRIE RUSSELL: Yes, but in England
most railways run their own catering. In the case of bookstalls, I believe
there are contracts and the contractors pay railways a certain amount for
the privilege of running them.

Tae HorourasLk Me. P. N. SAPRU: So far as these monopolies are
concerned, I had the monopoly of a whole line in mind. The Honourable
Mr. Hossain Imam referred to the statement of Mr. Nauman that the limit of
the contract should be 200 miles. I think that is a reasonable suggestion,
and in any case I have no objection to your having a single contractor for one
station, but he must have rival contractors in opposition at other stations.
That is the answer that I would give to the question which was asked by the
Honourable Sir David Devadoss. His question was, how are you going to
see that the railway station is not converted into a bazaar ? Now, I was
glad to hear the Honourable Sir Guthrie Russell say that no subletting is
allowed. The Honourable Mr. Kalikar and the Honourable Sir Guthrie
Russell have pointed out that the matter is under the consideration of the
Central Advisory Council and that a meeting of the Central Advisory Council
will be held tomorrow. I think, Sir, the discussion has done some good. We
have been able to ventilate our points of view and there are members of the
Central Advisory Council here in this Council who know what our respective

ints of view are—I would wait till the Central Advisory Council comes to a
m, decision one way or the other. In view of the fact that the matter. is
going to be taken up by the Central Advisory Council tomorrow I beg leave of
the Council to withdraw the Resolution.

The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RE RAISING OF.INDIA TO THE STATUS OF A
SELF-GOVERNING DOMINION.

Tag HoNouraBLE SaBpaR BUTA SINGH (Punjsb: Sikh): Sir,
I move :— .

* That this Council recommends to the Governor General in Council to convey to His,
Majesty's Government this Council’s satisfaction on the pronouncement of His Excellengy
the Viceroy definitely declaring the policy of His Majesty’s Government to raise India to
the status of a Self-governing Dominion under the Statute of Westminster, and its whole-
hearted support in the prosecution of the war and readihess to co-eperdte in making India
self-govermng.” . : Co ,
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I feel I am voicing the views of all the responsible classes and even of the
dumb millions in welcoming the pledge which His Excellency the Viceroy has
given in the name of His Majesty’s Government to raise India to the status of a
Self-governing Dominion under the Statute of Westminster,

Those who love peace and progress and accept the creed of non-violence,
if they are true to themselves know that all right-thinking men are now seeking
to secure inter-dependence of all nations in a new world order. The indepen-
dence which the Dominions enjoy is insured by being members of a Common-
wealth which, in the unity of all its members, can guarantee security.

The Dominions under the Statute of Westminster enjoy perfect freedom
to assert their independence if they so desire. Hitherto not a single Dominion
has sought to shake off the hand that gives protection and ask nothing in return.
They have found in inter-dependence the largest measure of independence.
They have found in the membership of the Commonwealth the strongest bul-
wark of freedom and self-realisation, what the Dominions value after long ex-
perience. Why should India discard it without even giving a trial. Those
who have any vision of the future hold that the only possibility of saving
civilisation and democracy is in working for a federation of all the civilised
countries of the world. India would be going against the stored wisdom of
many generations if it decides to go against these new life currents, set in
motion, to save the world from disaster. What miracle they propose to per-
form who wish to transform India into an independence, which is not her’s at
present. Have they secured the willing consent and co-operation of the ma-
jority of all right-thinking men. What are the sanctions behind their demand,
what guarantees they can give that unity of India would be maintained that
provinces and States, classes and communities would not fall apart. What are
the grounds of their hopes that they could protect life and property and stem
the tide of marauding hosts that may gather strength in the country itself
or swoop down from outside. What new magic they possess to exorcise the
demon of disunity which is already aiming at dismemberment. The realities
are always distant from ideals. It is impossible to ignore them. Realities
require recognition and expect from leaders of Indian opinion to work within
the limits set by the conditions that govern life and labour.

Tae HoNoUuraBLE THE PRESIDENT (to the Secretary) : Will you ring
the bell ? I find there is no quorum. .

(The bell rang and several Honourable Members came in.) .

Tae HoNOURABLE SarDAR BUTA SINGH : Congress undoubtedly en-
joys popular confidence by its constant advocacy of our national aspirations.
They who devoted their lives to make it what it is today never dreamed of
asking what it is asking today. The confidence that it enjoys was built up
by a joint effort of both Englishmen and Indians. It is by being true to the
founders that it can serve India and the world by following constitutional ways
to achieve its high aims. If the Congress were in a position to realise indepen-
dence, it would not be waiting at the doors of His Majesty’s Government. If the
Muslim League were in a position to partition India, it would not expect others
to do the carving. The truth is, that this world is not a Law Court in which
clever advocacy tells. The leaders of the Congress and Muslim League are
to act their parts which they have assigned to themselves. They have occupied
the stage so long that they feel it is theirs for ever. There are others how-
ever, majority of princes, clagses and communities perfectly satisfied with the
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declaration and who firmly believe that if immediate steps are taken to imple-

ment the pledge all the people of India would be satisfled, and be ready to sup-
port the new order.

It is my oconsidered opinion that by immediate action His Excellency the
Viceroy can mobilize all the goodwill and intelligence in favour of working the
Constitution as provided in Government of India Act, 1935. If India is made
self-governing at earliest possible moment people will find what they are asking
has already been given. I realise it is not possible to revise the Constitution
during the war. But the need of the moment is to secure whole-hearted co-
operation of those who are satisfied with the Dominion status.

We are in the midst of a terrible war, forced on the Allies, as the Honour-
able Members are aware, due to the high-handedness of Nazi aggression. I am
sure the House will agree with me that Britain should be given whole-hearted
support in the prosecution of the war.

TaE HoNoUBRABLE Kunwar Stk JAGDISH PRASAD (Leader of the
House) : Sir, I think the Honourable Member will himself admit that the
question raised is one which cannot be settled on the floor of the House, but
Government readily agree to forward to the Secretary of State a full record of
the proceedings in order that he may be aware of the opinions expressed. I
wish to express the appreciation of Government on the assurances of support
and help in the prosecution of the war conveyed in the Resolution.

Tre HoNoUraBLE THE PRESIDENT (to the Honourable Sardar Buta
Singh) : Do you wish to reply ?

Tug HoNouraBLE SARDAR BUTA SINGH : There is nothing to reply to,
Sir. Nobody has opposed the Resolution.

TaE HoNOURABLE KuNwaAR Str JAGDISH PRASAD : Sir, when T said
that this question could not be settled on the floor of the House I had hoped
that the Honourable Member should withdraw the Resolution.

TeE HoNOURABLE SARDAR BUTA SINGH : I have no objection to with-
draw my Resolution on the assurance given by the Honourable the Leader of
the House.

The Resolution was, by leave of the Council, withdrawn.

(The Honourable Mr. Hossain Imam, when called on to move his Reso-
lution, was not in the Chamber.)

STATEMENT OF BUSINESS.

Tre HoNourABLE THE PRESIDENT : Has the Leader of the House
any statement to make ?

Tae HoNoURABLE KUNWAR SR JAGDISH PRASAD  (Leader of the
House) : 8ir, as Honourable.Membgrs are doubtless aware, we are meeting on
Monday the 18th March for non-official business and I suggest that the Council
be adjourned to that date. Ialso propose that the following Bills which have

o !
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already been laid on the table may be taken up for consideration on Thursday,
the 21st March :—

(1) The Income-tax Law Amendment Bill.
(2) The Reserve Bank of India (Second Amendment) Bill.
(3) The Coal Mines Safety (Stowing) Amendment Bill.
Tue HoNouraBLE M. HOSSAIN IMAM : I am very sorry, Sir, that I
was not in my seat when you called on me to move my Resolution.

Tae HoNouraBLE THE PRESIDENT : I am very sorry too, but & Mem-
ber ought to be present in the House when his Resolution is to be taken up.

TeE HoNouraBLE MBR. HOSSAIN IMAM : I saw Sardar Buta Singh’s
Resolution taken up, Sir, and I thought that would take some time.

The Council then adjourned till Eleven of the Clock on Monday, the 18th
March, 1940,





